Crl.A. No. 1625 of 2009

I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO_ 1625 of 2009

POONAM KHANNA L. APPELLANT
VERSUS
V.P. SHARVMA & ANR . B _B N LN Be¥ . T RESPONDENTS
ORDER
1. W have heard the parties appearing in person very
careful ly.
2. The primary grievance of the appellant wife is

that despite the conprehensive deed of settlenent dated
2 April, 2003, the respondent had continued to pursue
the litigations that were pending and has infact filed
sone additional cases as well. W put it to the
respondent as to whether he would be willing to wthdraw
all the cases which had been initiated by him He
categorically stated that he would do so but when a

simlar query was put to the appellant she, at the
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initial stage, said that she would not w thdraw t hem but
when told that we were inclined to dismss the appeal

she said that she would withdraw the cases that she had
filed but wuld continue to pursue sone of the
applications that had been filed on behalf of the child

and woul d conti nue to seek additional mai ntenance.

3. In the circunstances, we are not inclined to

interefere in this matter. The appeal is dismssed.

[ HARJI T SI NGH BEDI ]

[ CHANDRAVAULI KR. PRASAD]
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